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IN THE CENTFAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

RegneNo.0A 1957/90 Date of decision;27.02.1992,
Shri Mohd. Ikram o e oiipplicent

Vs.
UsD,.Is through Secretsary _seJiespondents

Mine of He<lth & Family
Nelfdre, Nirman Bhawan,

New Delni,

.For the Applicant «eoMs. Sandhya Goswami,
Counsel

For the Respondents . ese3nri P.He
Ramchanaani, Sr.
Counsel

- CORAM:

THE HON'BLE MR, P.K. KARTHA, VICE CHAIRMAN(J)

THE HON'BLE MR. D.K. CHAKRAVORTY , ADMI NISTRATIVE MEMBER

1, Whether Reporters of local papers may be allowed to
see the Judgment ? &
2, To be referred to the heporters or not? ﬂﬁg
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JUDGME NI ( ORAL}

(of the Bench delivered by Hon'ble bhri F oK
Karthe, Vice Chairman( J))

e have heard the learned counsel of both parties.
The applicant whé is working as an ad *ggjaedical'Officer
in the Safdarjung Hospital, New Delhi, is agyrieved pny
the impygned order deted 18;06.1990 issuea by the
respondents whereby certéin directions have'been mace

regarding the posting of ad noc Medical Officers. He has

also asked for quashlng the 1mpugned order dated 20.06.1990
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" whereby tie apgibeams hes been posted at Bombay.
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2. | The <pplicent wes appointed as « Medical Officer
on en ad hec besis in June, 1989 in'the weke of agitation
énd strike by Jr. Resident Do€tors in Delhi. A batch of
applicetions filed by such Doctors was disposed of by
juagment dated 08410.1991 (0A 1259/9% and connected matters -
Dr, Jitender Singh & Others vs, UsOals through the
Secretary;\Ministry of Health & Family Welfare and
.Others). The applicant is also similarly placed and in
our opinion, he deserves to be regularised by treating him
as forming @ separate block along with similarly situated
persons and on ﬁhe basis of the évaluatioh of nis work:
and service records. After he is so regularised, it will
be open to the respondemts to post him at a place where
vacaﬁcy exists,’
3. | The épplicﬂtion is cisposed of on the same lines
as in the case of Dr, Jitender Singh & Others. The
respondents are directed to refer the case of tne‘applicanﬁ
to the_Union-Publié Service Commission for tne purpose of
regularisation of his services as Medicsl Officer, He
should be treated as forming @ separate block along with
similarly situsted persons for the purpoese of regularisa;ion.

Y
Regularisation should be based on the evaluation oflﬁork
and service records., After his services are so regularised
through the UPSC, his seniority shall be reckoned from the
date of his initial appointment on ad ﬁgg basis as Medical

Officer after condoning the technical bresks in his ad hoc
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service, Till the applicant is so regularised, the
respondents are direqied to'accoﬁmodate the applicant
st his present ﬁlace of ‘posting., Hé would also be
entitled to the same pay scales, allowances and genefits
of leave, incremenis etc. and other éervice conditions
as are admissible po‘régularly appoiﬁted Medical Qfficer,
’In tE; facts and‘cirCQmstances of tﬁe case, we do not
direct the respondents to'pay to tge applicant arrears
of pay --and allowances for the past period.
4, / The reépbndents shall ﬁomply with the ;bove-
directioﬁé, as expeditiously as possible, but preferable

within 4 months' from the date of receipt of this order,

There wiil be no order as to costs,

/ - '

(DK, CHAKRAVORTY) | (P.K. KARTHA)
MEMBER (A) ' VICE CHAIRMAN(J)
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